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(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Tenancy and Land Reforms Act, 1972 (Act No. 8

of 1974).

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the Seventy-sixth
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Tenancy and Land
Reforms (Amendment) Act, 2025.

2. Amendment of section 118.—In section 118 of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972,—

(@ insub-section (1), after clause (iii), the following shall be inserted, namely:—

"(iv) transfer by way of lease of a building or part thereof situated in a rural
area for a period not exceeding ten years, extendable further for the same
period,”;

(b) in sub-section (2),—

(i) for clause (e), the following shall be substituted, namely:—

(i)

"(e) the State Government or Central Government, or a Government Company
as defined in clause (45) of section 2 of the Companies Act, 2013 (18 of 2013)
or a company incorporated under the Companies Act, 2013, for which land is
acquired through the State Government under the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013 (30 of 2013) or a statutory body or a Corporation or a Board established
by or under a statute and owned and controlled by the State or Central
Government; or”;

after clause (e), the following shall be inserted, namely:—

“(ee) a Co-operative Society registered under the Himachal Pradesh Co-
operative Societies Act, 1968 (3 of 1969), having all the members as
agriculturist and having clear provision in its bye-laws that only agriculturists
will be eligible for its membership subject to such restrictions as may be
prescribed:



Provided that such society has to submit declaration to the Registrar every year
affirming that no non- agriculturist has been inducted as a member:

Provided further that if such Co-operative society induct a non-agriculturist as a
member or allows membership in the bye-laws to a non-agriculturist, the land
so transferred shall, in the prescribed manner, vest in the State Government free
from all encumbrances;”;

(iii) in sub-clause (i) of clause (f), for the words, sign and figures “Land
Acquisition Act, 1894” (1 of 1894), the words, signs and figures “the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (30 of 2013) shall be substituted.

(iv) for clause (g), the following shall be substituted, namely:—

“(g) (i) anon-agriculturist who purchases or intends to purchase land for the
construction of a house or shop, or purchases a built up house or shop, from the
Himachal Pradesh Housing and Urban Development Authority, established
under the Himachal Pradesh Housing and Urban Development Authority Act,
2004 (9 of 2004), or from the Development Authority constituted under the
Himachal Pradesh Town and Country Planning Act, 1977 (12 of 1977) or from
any other statutory Corporation set up for framing and execution of house
accommodation schemes in the State under any State or Central enactment:

Provided that exemption provided in this clause shall also extend to any
successive non-agriculturist purchaser(s) of such land or building or part
thereof, as the case may be, and stamp duty for such successive purchaser shall
be chargeable at the same rate as applicable for a non-agriculturist, who
purchases land after obtaining permission under clause (h) of this sub-section;

(i) a non-agriculturist who purchases building or part thereof from a real
estate project registered with the Himachal Pradesh Real Estate Regulatory
Authority for his own bonafide residential use, subject to the condition that the
total built up area so purchased does not exceed five hundred square meters:

Provided that exemption provided in this clause shall also extend to any
successive non-agriculturist purchaser(s) of such building or part thereof:

Provided further that in case of building or flat purchased by a non-agriculturist
from a real estate project registered with the Himachal Pradesh Real Estate
Regulatory Authority, including any successive non-agriculturist purchaser(s),
the stamp duty shall be chargeable at the same rate as applicable for a non-
agriculturist, who purchases land after obtaining permission under clause (h) of
this subsection;or”;

(v) for second proviso, the following shall be substituted, namely:—



“Provided further that a non-agriculturist who purchases land under clause (dd) or
in whose case permission to purchase land is granted under clause (h) of this sub-
section, shall put the land to such use for which the permission has been granted
within a period of three years to be counted from the day on which the sale deed of
land is registered and if he fails to do so, the State Government may,

(i) extend the period by two years for the reasons to be recorded in writing;

(if) extend the period further on year to year basis or otherwise, but not
exceeding total five years on such conditions, manner, and on payment of
such penalty, as may be prescribed but not exceeding five percent, for
each extension, of the market value of the land, as on the date of the
application,

and in case of failure to put the land to use for the specified purpose within the
specified period or extended period granted by the State Government, as the case
may be, the land, in the prescribed manner, shall vest in Government free from all
encumbrances:

Provided also that if he diverts, without the permission of the State Government, the
land from the specified use to any other purpose or transfers the land by way of sale,
gift or otherwise, within the stipulated period or the extended period permitted under
the preceding proviso, the land shall, in the prescribed manner, vest in the State
Government free from all encumbrances."; and

(c) in sub-section (3), for clause (i), the following shall be substituted, namely:—

“where the lease is made in relation to a part or whole of a building in municipal
area, or where the lease is made in relation to a part or whole of building in a rural
area for a period not exceeding ten years; or”.

STATEMENT OF OBJECTS AND REASONS

Section 118 of the Himachal Pradesh Tenancy and Land Reforms Act, 1972 regulates the
transfer of land to non-agriculturists. Over the time period, the socio-economic conditions of the
State have significantly evolved and the Government is actively promoting private investment to
strengthen the economy. While preserving the core intent of Section 118, certain provisions
require simplification and new enabling measures are necessary to facilitate genuine investment.
It has been observed that, in many cases, investors who acquire land with bona fide intent are
unable to complete projects within the stipulated period due to factors beyond their control. To
address such genuine constraints a mechanism for extension of time, on payment of a prescribed
penalty has been proposed.



To promote business activity in rural areas, short-term lease of buildings up to ten years
have been proposed to be exempted from the purview of section 118.

In order to enhance ease of doing business in the housing and real estate sector, the
existing exemption relating to purchase of land and flats from Himachal Pradesh Housing and
Urban Development Authority is proposed to be extended to subsequent purchasers. An
exemption is further proposed for the non-agriculturists purchasing completed buildings or flats
developed by private real estate developers.

In Himachal Pradesh, the co-operative movement covers almost every Village, and most
co-operative societies consist predominantly of agriculturist members. However, being separate
legal entities, neither such societies can purchase land as agriculturists, nor their agriculturist
members can transfer their own land to such societies for genuine economic activities. Nearly
twenty lakh people are associated with the co-operative movement in the State. Allowing co-
operative societies composed entirely of agriculturist members to acquire land without
permission under section 118 will not only enable agriculturists to undertake new ventures by
utilizing their own land, but will also contribute to employment generation, increase per capita
income, and strengthen the State’s economy. As most societies are transitioning into
multipurpose societies, they will have greater opportunity to undertake economically beneficial
projects for their members and the State. This has necessitated amendments in the Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(JAGAT SINGH NEGI)
Minister-in-Charge.

DHARAMSHALA

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to empower the State Government to make rules for carrying
out the purposes of the Act. The proposed delegation of power is essential and normal in
character.
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